
 
 

अ�ीकरण 
 
भारतीय �रज़वर् बैंक, एचआरएमडी, कोलकाता ने इ�ुक पािटर्यो ंको कायर् की पृ�भूिम की जानकारी देने के 
िलए यह द�ावेज़ तैयार िकया है। जबिक भारतीय �रज़वर् बैंक ने यहां िनिहत जानकारी तैयार करने में उिचत 
सावधानी बरती है और इसे सही मानते हैं, न तो भारतीय �रज़वर् बैंक और न ही इसका कोई प्रािधकरण या 
उनके कोई संबंिधत अिधकारी, कमर्चारी इस द�ावेज़ में िनिहत जानकारी या िकसी भी जानकारी की पूणर्ता 
या सटीकता के बारे में कोई वारंटी नही ंदेते हैं या कोई अ�ावेदन �� या िनिहत करते हैं। 
 
2. यह जानकारी संपूणर् नही ंहै। इ�ुक पािटर्यो ंको अपनी ओर से पूछताछ कर सकते है और उ�रदाताओ ं
को िल�खत रूप में पुि� करने की आव�कता होगी िक उ�ोनें ऐसा िकया है और वे िनिवदा जमा करने में 
केवल भारतीय �रज़वर् बैंक द्वारा प्रदान की गई जानकारी पर िनभर्र नही ंकरते हैं। सूचना इस आधार पर 
प्रदान की जाती है िक यह भारतीय �रज़वर् बैंक या उसके िकसी भी प्रािधकरण या उनके िकसी संबंिधत 
अिधकारी, कमर्चारी के िलए गैर-बा�कारी है। भारतीय �रज़वर् बैंक के पास कायर् को आगे न बढ़ाने या कायर् 
के दायरे को न बदलने, इस द�ावेज़ में दशार्ई गई समय सारणी को बदलने या लागू की जाने वाली प्रिक्रया 
या प्रिक्रया को बदलने का अिधकार सुरिक्षत है। यह रुिच �� करने वाले िकसी भी पक्ष के साथ मामले 
पर आगे चचार् करने से इनकार करने का अिधकार भी सुरिक्षत रखता है। रुिच �� करने वाले ���यो ं
या सं�ाओ ंको िकसी भी प्रकार की लागत की प्रितपूितर् का भुगतान नही ंिकया जाएगा। 
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ई-िनिवदा के िलए मह�पूणर् िनद�श  
यह भारतीय �रज़वर् बैंक, कोलकाता का एक ई-प्रो�ोरमेंट कायर्क्रम है। ई-प्रो�ोरमेंट सेवा प्रदाता 
एमएसटीसी िलिमटेड है। बोलीदाताओ/ंिवके्रताओ ंसे अनुरोध है िक वे अपनी ऑनलाइन िनिवदा जमा करने 
से पहले इस िनिवदा के िनयमो ंऔर शत� को पढ़ें।  
 

1. ई-िनिवदा की प्रिक्रया:  
 

(ए) पंजीकरण: इस प्रिक्रया में एमएसटीसी ई-प्रो�ोरमेंट पोटर्ल के साथ िवके्रता का पंजीकरण शािमल है 
जो          िन: शु� है। पंजीकरण के बाद ही, वेंडर अपनी बोिलयां इले�� ॉिनक रूप से जमा कर 
सकते हैं। तकनीकी बोली के साथ-साथ वािण��क बोली जमा करने के िलए इले�� ॉिनक बोली 
इंटरनेट पर की जाएगी। वेंडर के पास कक्षा III ह�ाक्षर प्रकार का िडिजटल प्रमाण पत्र होना चािहए। 
वेंडर को इंटरनेट से जुड़े पीसी से बोली लगाने के िलए अपनी �व�ा �यं करनी होती है। एमएसटीसी 
ऐसी �व�ा करने के िलए िज�ेदार नही ं है। (िडिजटल ह�ाक्षर के िबना बोिलयां दजर् नही ं की 
जाएंगी)।  

 

िवशेष नोट: 
तकनीकी बोली और वािण��क बोली दोनो ंको www.mstcecommerce.com/eprochome/rbi  
 पर ऑनलाइन प्र�ुत िकया जाना है  
1) वेंडरो ंको खुद को ऑनलाइन www.mstcecommerce.com → e-Procurement → PSU/Govt. 
Depts. → Select RBI Logo → Register as Vendor → Filling up details and creating own 
user id and password → Submit. पर पंजीकृत करना आव�क है।  
2) वेंडरो ंको उनके ईमेल में उनके पंजीकरण की पुि� करने वाला एक िस�म जनरेटेड मेल प्रा� होगा 
जो पंजीकरण फॉमर् भरने के दौरान प्रदान िकया गया है।  
िकसी भी ��ीकरण के मामले में, कृपया ई- िनिवदा के िनधार्�रत समय से पहले एमएसटीसी से संपकर्  करें।  
संपकर्  ��� (एमएसटीसी िलिमटेड): 
एमएसटीसी हे� डे� नंबर: 07969066600 

 
1.  श्री स�साची मुखज� (ईआरओ)  smukherjee@mstcindia.co.in  7278030407 

2. श्री किवती क्रांित कुमार kkkumar@mstcindia.co.in 9174009882 

 
बी. िस�म आव�कताएँ:  

I. िवंडोज 7 या उससे ऊपर ऑपरेिटंग िस�म 
II.  IE-7 और इसके बाद के सं�रण इंटरनेट ए��ोरर 
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III.  ह�ाक्षर प्रकार िडिजटल ह�ाक्षर  
IV. नवीनतम अद्यतन JRE 8 (x86 ऑफ़लाइन) सॉफ़्टवेयर को िस�म में डाउनलोड और इं�ॉल 

िकया जाना है 
"सुरिक्षत मोड" को िडसेबल करने के िलए िडिजटल ह�ाक्षर प्रमाणपत्र (डीएससी) के िलए ह�ाक्षरकतार् 
बॉ� में प्रकट करने के िलए िन� सेिटं� लागू िकया जा सकता है। 
 

Tools => Internet Options =>Security => Disable protected Mode if enabled- i.e., Remove 
the tick from the tick box mentioning “Enable Protected Mode”. 
 

अ� सेिटंग: 
 

Tools => Internet Options => General => Click on Settings under “browsing history/ Delete 
Browsing History” => Temporary Internet Files => Activate “Every time I Visit the Webpage”. 
 
सभी सिक्रय X िनयंत्रणो ंको सक्षम करने और उपकरण के तहत 'पॉप अप अवरोधक का उपयोग करें ' को अक्षम 
करने के िलए → Internet Options → custom level (कृपया एक बार 
https://www.mstcecommerce.com  पृ� से IE सेिटं� चलाएँ)।  
 
 

2. तकनीकी बोली और वािण��क बोली www.mstcecommerce.com/eprochome/rbi पर ऑनलाइन 
जमा करनी होगी। िनिवदा में िदए गए अनुसार िनिदर्� ितिथ और समय पर बोिलयां इले�� ॉिनक रूप से खोली 
जाएंगी।  

 

3. िनिवदा में सभी प्रिवि�यां िबना िकसी अ��ता के ऑनलाइन तकनीकी और वािण��क प्रारूपो ंमें दजर् की 
जानी चािहए। 

 

लेन-देन शु� के बारे में िवशेष नोट: 
4. वेंडरो ंको को वेंडर लॉिगन में "My Menu " के तहत " Transaction Fee Payment " िलंक का उपयोग 
करके लेनदेन शु� का भुगतान करना होगा। वेंडरो ंको ईवेंट ड� ॉपडाउन बॉ� से िवशेष िनिवदा का चयन 
करना होगा। वेंडर के पास एनईएफटी या ऑनलाइन भुगतान के मा�म से भुगतान करने की सुिवधा होगी। 
एनईएफटी का चयन करने पर, वेंडर एक फॉमर् भरकर चालान तैयार करेगा। वेंडर चालान पर मुिद्रत िववरण 
के अनुसार लेनदेन शु� रािश को उसमें बदलाव िकए िबना भेज देगा। ऑनलाइन भुगतान का चयन करने पर, 
वेंडर के पास अपने के्रिडट/डेिबट काडर्/नेट बैंिकंग का उपयोग करके भुगतान करने का प्रावधान होगा। एक 
बार जब भुगतान एमएसटीसी के िनिदर्� बैंक खाते में जमा हो जाता है, तो लेनदेन शु� �तः  अिधकृत हो 
जाएगा और िवके्रता को एक िस�म जनरेटेड मेल प्रा� होगा। 
 

5. लेनदेन शु� वापसी यो� नही ंहै। एक वेंडर के पास लेनदेन शु� के भुगतान के िबना ऑनलाइन ई-िनिवदा 
तक पहंुच नही ंहोगी।  

 

नोट: बोलीकतार्ओ ंको सलाह दी जाती है िक वे िनिवदा के समापन समय से पहले लेनदेन शु� को अिग्रम 
रूप से जमा कर दें  तािक बोली जमा करने के िलए खुद को पयार्� समय िमल सके।  
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6. अपलोड की गई िनिवदाओ/ंशु�द्धपत्र के बारे में जानकारी िनिवदा को अंितम रूप देने तक प्रिक्रया के दौरान 
केवल ईमेल द्वारा भेजी जाएगी। इसिलए िवके्रताओ ंको यह सुिनि�त करने की आव�कता है िक एमएसटीसी 
के साथ िवके्रता के पंजीकरण के समय प्रदान की गई उनकी कॉप�रेट ईमेल आईडी वैध और अद्यतन है। 
वेंडरो ं से यह भी अनुरोध िकया जाता है िक वे अपने डीएससी (िडिजटल ह�ाक्षर प्रमाणपत्र) की वैधता 
सुिनि�त करें।  

िनिवदा आमंित्रत करने की सूचना में उ���खत िनयत तारीख और समय के बाद ई-िनिवदा प्रा� नही ं
की जा सकती है।  

ई-िनिवदा में बोली लगाना: 
क) वेंडरो ंको ई-िनिवदा में ऑनलाइन बोली लगाने के िलए पात्र होने के िलए आव�क ईएमडी और 

लेनदेन शु� जमा करना आव�क होगा। लेनदेन शु� वापसी यो� नही ंहैं। ईएमडी पर कोई 
�ाज नही ं िदया जाएगा। असफल वेंडर (वेंडरो)ं के ईएमडी को िनिवदा आमंित्रत करने वाले 
प्रािधकरण (भारतीय �रज़वर् बैंक, कोलकाता) द्वारा वापस कर िदया जाएगा।  

 
 

इस प्रिक्रया में तकनीकी और वािण��क बोली प्र�ुत करने के िलए इले�� ॉिनक बोली शािमल है।  
 

ख) िजन िवके्रताओ ं ने लेनदेन शु� जमा िकया है, वे केवल एमएसटीसी वेबसाइट 
www.mstcecommerce.com → e-procurement → PSU/Govt depts → Login under 
RBI → My menu→ Auction Floor Manager → live event →Selection of the live 
event. में इंटरनेट के मा�म से अपनी तकनीकी बोली और वािण��क बोली जमा कर सकते हैं।  

 

ग) वेंडर को जावा ए��केशन चलाने की अनुमित होगी। यह कवायद िबड �ोर खुलने के तुरंत बाद की 
जानी होगी। िफर उ�ें सामा� शत�/वािण��क िविनद�श भरना होगा और उसे सेव करना होगा। 

उसके बाद तकनीकी बोली पर ��क करें। यिद यह ए��केशन नही ं चलता है तो वेंडर अपनी 
तकनीकी बोली को सेव/प्र�ुत करने में सक्षम नही ंहोगा। 

 

घ) तकनीकी बोली भरने के बाद, वेंडर (ओ)ं को अपनी तकनीकी बोली �रकॉडर् करने के िलए 'सहेजें' 
पर ��क करना चािहए। एक बार ऐसा करने के बाद, वािण��क बोली िलंक सिक्रय हो जाता है 
और इसे भरना पड़ता है और िफर वेंडर (वेंडरो)ं को अपनी वािण��क बोली �रकॉडर् करने के िलए 
"सेव" पर ��क करना होगा। िफर एक बार तकनीकी बोली और वािण��क बोली दोनो ंसेव कर 
लेने के बाद, वेंडर अपनी बोली पंजीकृत करने के िलए "अंितम सबिमशन" बटन पर ��क करें।  
 

ङ)  वेंडर (ओ)ं को द�ावेज़ अपलोड करने के िलए अटैच डॉक बटन का उपयोग करने का िनद�श िदया  
       जाता है। एकािधक द�ावेज़ अपलोड िकए जा सकते हैं। 

च) सभी मामलो ंमें, वेंडर (ओ)ं को बोली जमा करते समय िडिजटल ह�ाक्षर के साथ अपनी आईडी और 
पासवडर्  का उपयोग करना होगा।  
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छ)  पूरी ई-िनिवदा प्रिक्रया के दौरान, वेंडर(रो)ं एक-दूसरे के िलए और बाकी सभी के िलए पूरी तरह से 

अज्ञात  रहेंगे।  
 

ज)  ई-िनिवदा �ोर पूवर्-घोिषत ितिथ और समय से और िजतनी अविध का उ�ेख िकया गया है, उतना 
ही खुला रहेगा। ई-िनिवदा प्रिक्रया के दौरान जमा की गई सभी इले�� ॉिनक बोिलयां वेंडर (वेंडरो)ं 
पर कानूनी रूप से बा�कारी होगंी। िकसी भी बोली को उस वेंडर द्वारा दी गई वैध बोली के रूप में 
माना जाएगा और भारतीय �रज़वर् बैंक द्वारा इसे �ीकार करने पर आपूितर् के िन�ादन के िलए 
भारतीय �रज़वर् बैंक और वेंडर के बीच एक बा�कारी संिवदा होगा।  

 

झ)  यह अिनवायर् है िक सभी बोिलयां िडिजटल ह�ाक्षर प्रमाण पत्र के साथ जमा की जाएं, अ�था 
िस�म द्वारा इसे �ीकार नही ंिकया जाएगा। 
 

ञ)  भारतीय �रज़वर् बैंक के पास िनिवदा को रद्द करने या अ�ीकार करने या �ीकार करने या 
वापस लेने या  िव�ा�रत करने का अिधकार सुरिक्षत है, जैसा भी मामला हो, िबना कोई कारण 
बताए िनिवदा को रद्द करने या अ�ीकार करने या वापस लेने या िव�ा�रत करने का अिधकार 
सुरिक्षत है। 
 

ट) िनिवदा द�ावेज के िनयमो ंऔर शत� का कोई िवचलन �ीकायर् नही ंहै। िकसी भी वेंडर द्वारा 
ई-िनिवदा �ोर में बोली जमा करना िनिवदा के िनयमो ंऔर शत� की उसकी �ीकृित की पुि� 
करता है। 
 

ठ) इस िनिवदा के प�रणाम�रूप कोई भी आदेश उसमें उ���खत िनयमो ंऔर शत� द्वारा शािसत 
होगा। 
 

ड) िनिवदा आमंित्रत करने वाले प्रािधकारी को इस ई-िनिवदा को रद्द करने या िबना कोई कारण 
बताए बोली प्रा� करने की िनयत तारीख को बढ़ाने का अिधकार है।  

ढ) वेंडरो ंसे अनुरोध है िक वे वेंडर गाइड को पढ़ें  और बोली लगाने से पहले उ�ें िस�म से प�रिचत 
कराने के िलए https://www.mstcecommerce.com/eprochome  पेज में वीिडयो देखें।  
 

 
 
 
 
 
 
 
 

https://www.mstcecommerce.com/eprochome


 
 

   िनिवदा आमंत्रण सूचना  
    (केवल ई-खरीद के मा�म से) 

                                                              िनिवदा अनुसूची (एसओटी) 
 

1 काय� का िववरण (i) मु� कायार्लय प�रसर, भारतीय �रज़वर् बैंक, कोलकाता, आंचिलक 
प्रिशक्षण कें द्र और आरबीआई �ूिज़यम, 8, काउंिसल हाउस �� ीट, 
कोलकाता-700001 में 14 (11+3) कॉफी वेंिडंग मशीनो ंकी �ापना और 
रखरखाव और (ii) �ािपत कॉफी वेंिडंग मशीनो ंको क�े माल की आपूितर् 
(वािषर्क संिवदा के तहत)  

2 अनुमािनत लागत ₹ 31,50,000/- 
3 बयाना धन जमा ₹ 63,000/- रु (अनुमािनत लागत का 2%) 

 [भारतीय �रज़वर् बैंक कोलकाता के पक्ष में एनईएफ़टी द्वारा जमा िकया जाए खाता 
सं: 186003001 आईएफ़एससी कोड  RBIS0KLPA01 एनईएफ़टी लेनदेन िट�णी में 
कंपनी/ वेंडर के नाम का उ�ेख िकया जाए अथवा भारतीय �रज़वर् बैंक कोलकाता 
के पक्ष में िडमांड ड� ा� द्वारा जमा िकया जाए।   

4 उद्धृत दरो ंकी वैधता प्रारंभ में 12 (बारह) महीनो ं के िलए (एक बार में एक वषर् की अविध के िलए 
पार��रक िनयमो ंऔर शत� पर नवीनीकृत और िव�ा�रत िकया जाना है, लेिकन 
तीन साल से अिधक नही)ं।  

5 बैंक गारंटी ₹1,57,500/- (अनुमािनत लागत का 5%) (सफल बोलीदाता द्वारा प्र�ुत िकया 
जाएगा)  

6 िनिवदा का तरीका ई-प्रो�ोरमेंट िस�म (ऑनलाइन भाग I - तकनीकी बोली और भाग II - 
वािण��क बोली) https://www.mstcecommerce.com के मा�म से 

7 ई-िनिवदा सं. आरबीआई/कोलकाता के्षत्रीय कायार्लय/एचआरएमडी/12/25-
26/ईटी/1068[कॉफी मशीन �ापना] 

8 एनआईटी की ितिथ पािटर्यो ंको 
डाउनलोड के िलए उपल� 
(िनिवदा देखना) 

04 माचर् 2026 को 15: 00 बजे  

9 लेन-देन शु� शु� एमएसटीसी https://www.mstcecommerce.com पर जमा  
िकया जाएगा।  

10 बोली पूवर् ऑफ लाइन बैठक 
के िलए िनधार्�रत तारीख   

 11 माचर्  2026 को 15:00 बजे एचआरएमडी, 5वी ंमंिजल, भारतीय �रज़वर् 
बैंक, 15, एनएस रोड, कोलकाता 700 001  

11 एमएसटीसी वेबसाइट पर 
ऑनलाइन जमा करने के िलए 
ई-िनिवदा शुरू होने की ितिथ  

04 माचर् 2026 को 15: 00 बजे 

12 आरबीआई, कोलकाता को 
ईएमडी जमा करने की अंितम 
ितिथ 

23 माचर् 2026 को 23:59 बजे  

https://www.mstcecommerce.com/
https://www.mstcecommerce.com/


 
13 तकनीकी और वािण��क 

बोली जमा करने के िलए 
ऑनलाइन ई-िनिवदा के 
समापन की ितिथ 

25 माचर् 2026 को 13:00 बजे  

14 भाग-I तकनीकी बोली के 
खुलने की ितिथ और समय 

25 माचर् 2026 को 15:00 बजे  

15 खोलने की ितिथ और समय 
भाग II , वािण��क बोली 

यथा समय सूिचत िकया जाएगा। 

 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
 

भाग I 
 
(i) मु� कायार्लय प�रसर, भारतीय �रज़वर् बैंक, कोलकाता, आंचिलक प्रिशक्षण कें द्र और आरबीआई 
�ूिज़यम, 8, काउंिसल हाउस ��ीट, कोलकाता-700001 में कॉफी वेंिडंग मशीनो ंकी �ापना और 
रखरखाव और (ii) उपरो� सभी तीन �ानो ंपर �ािपत कॉफी वेंिडंग मशीनो ंको क�े माल की 
आपूितर् के िलए ई- िनिवदा 
 
 
 
 
िनिवदाकतार् का नाम: ____________________________________________ 
 
पता: 
_______________________________________________________ 
_________________________________________________________
_____ 
 
बोली पूवर् बैठक की ितिथ: 11 माचर् 2026 (15:00 बजे) 

ऑनलाइन जमा करने की ितिथ: 04 माचर् 2026 से 25 माचर् 2026 (13:00 बजे तक) 

िनिवदा खोलने की ितिथ (भाग- I): 25 माचर् 2026 (15:00 बजे) 
 

 
 



 

 

1 
E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of India, Kolkata, Zonal Training 

Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee Vending 

Machines as at the above three places. 

 

RESERVE BANK OF INDIA  

Human Resource Management Department 

Kolkata 

 

 

E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of 

India, Kolkata, Zonal Training Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 

and (ii) Supply of Raw Materials to the installed Coffee Vending Machines.  

 

Reserve Bank of India (hereinafter referred to as RBI), Human Resource Management Department, 

Kolkata invites e-tender in two parts ( part I & II) for (i) Installation & Maintenance of Coffee Vending 

Machines at MOP, Reserve Bank of India, Kolkata, Zonal Training Centre & RBI Museum, 8, Council 

House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee Vending Machines 

as at the above three places, (Under Annual Contract) from eligible Firms/ companies/agencies etc. 

fulfilling the pre-eligibility criteria, for the period from April 01, 2026 to March 31, 2027. 

 

Estimated cost of the work for 2026 - 27  

(Inclusive of GST @ 18%)  

Earnest Money Deposit for 2026 - 27 

 (2% of Estimated Cost)  

₹  31,50,000 ₹ 63,000 

 

 

The last date for submission of e-tender is March 25, 2026 up to 14:00 hrs. For further details, please 

visit “Tender’’ Section at RBI’s website https://www.rbi.org.in and for uploading the tender please visit 

and register on MSTC website at https://www.mstcecommerce.com. Please also note that further 

Addendum / Corrigendum, if any, will only be published on RBI website. 

 

 

 

Place: Kolkata 

 

Date: March 04, 2026 

 

 

Regional Director 

Reserve Bank of India 

 

 

 

 

 

https://www.rbi.org.in/
https://www.mstcecommerce.com/
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E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of India, Kolkata, Zonal Training 

Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee Vending 

Machines as at the above three places. 

 

DISCLAIMER 

 

 

Reserve Bank of India, HRMD, Kolkata, has prepared this document to give background 

information on the work to the interested parties. While Reserve Bank of India has taken due 

care in the preparation of the information contained herein and believe it to be in order, neither 

Reserve Bank of India nor any of its authorities or any of their respective officers, employees 

give any warranty or make any representations, express or implied as to the completeness or 

accuracy of the information contained in this document or any information which may be 

provided in association with it. 

 

2. The information is not intended to be exhaustive. Interested parties are required to make their 

own inquiries and respondents will be required to confirm in writing that they have done so and 

they do not rely only on the information provided by Reserve Bank of India in submitting the 

Tender. The information is provided on the basis that it is non – binding on Reserve Bank of 

India or any of its authorities or any of their respective officers, employees. Reserve Bank of 

India reserves the right not to proceed with the work or to change the scope of the work, to alter 

the time table reflected in this document or to change the process or procedure to be applied. It 

also reserves the right to decline to discuss the matter further with any party expressing interest. 

No reimbursement of cost of any type will be paid to persons or entities expressing interest. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

3 
E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of India, Kolkata, Zonal Training 

Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee Vending 

Machines as at the above three places. 

 

Table of Content 

 

 

 

Sl. No. Title Page No. 

   

1 Important Instructions for E-Tender 4-7 

   

2 Notice Inviting Tender (SOT) 8-9 

   

3 Pre-Eligibility Criteria 10-11 

   

4 Instructions to Tenderers 12-15 

   

5 Technical Bid (Part-I) 16-18 

   

6 Terms and conditions for providing the required services 19-25 

   

7 Part- II – Price Bid  26-28 

   

8 Annex I – Client’s Report 29 

   

9 Annex II – Bank Certificate 30 

   

10 Annex III - Proforma of Bank Guarantee          31-33 

   

11 Annex IV 34 

   

12 Annex V 35 

 

 

 

 

 

 

 

 

 



 

 

4 
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IMPORTANT INSTRUCTIONS FOR E-TENDER 

 

This is an e-procurement event of Reserve Bank of India, Kolkata. The e-procurement 

service provider is MSTC limited. Bidders / vendors are requested to read the terms & 

conditions of this tender before submitting their online tender. 
 

1. Process of e-Tender: 
 

(A) Registration: The process involves vendor’s registration with MSTC e-procurement portal 

which is free of cost. Only after registration, the vendor(s) can submit his/ their bids 

electronically. Electronic Bidding for submission of Technical Bid as well as commercial bid will 

be done over the internet. The vendor should possess Class III signing type digital certificate. 

Vendors are to make their own arrangement for bidding from a P.C. connected with Internet. 

MSTC is not responsible for making such arrangement. (Bids will not be recorded without Digital 

Signature). 

 

SPECIAL NOTE: 

BOTH THE TECHNICAL BID AND COMMERCIAL BID HAVE TO BE SUBMITTED ON-LINE 

at www.mstcecommerce.com/eprochome/rbi 

1) Vendors are required to register themselves on line with online with 

www.mstcecommerce.com → e-Procurement → PSU/Govt. Depts. → Select RBI Logo → 

Register as Vendor → Filling up details and creating own user id and password → Submit. 

2) Vendors will receive a system generated mail confirming their registration in their email 

which has been provided during filling the registration form. In case of any clarification, please 

contact MSTC, before the scheduled time of e-Tender. 

 

In case of any clarification, please contact MSTC, before the scheduled time of e-Tender.  
Contact person (MSTC Ltd):  

MSTC Help desk number: 07969066600 
  

1.  Shri. Sabyasachi Mukherjee 

(ERO)  

smukherjee@mstcindia.co.in  7278030407 

2. Shri Kaviti Kranthi Kumar kkkumar@mstcindia.co.in 9174009882 

 
B. System Requirement: 

http://www.mstcecommerce.com/eprochome/rbi
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I. Windows 7 or above Operating System 
II. IE-7 and above Internet Explorer 
III. Signing type digital signature 
IV. Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in the system 
 

To disable “Protected Mode” for Digital Signature Certificate (DSC) to appear in the signer box 

following settings may be applied. 
 

Tools => Internet Options =>Security => Disable protected Mode if enabled- i.e., Remove the tick 

from the tick box mentioning “Enable Protected Mode”. 
 

Other Settings: 
 

Tools => Internet Options => General => Click on Settings under “browsing history/ Delete Browsing 

History” => Temporary Internet Files => Activate “Every time I Visit the Webpage”. 
 

To enable ALL active X controls and disable ‘use pop up blocker’ under Tools→ Internet Options 

→ custom level (Please run IE settings from the page https://www.mstcecommerce.com once). 
 

2. The Technical Bid and the Commercial Bid shall have to be submitted online at 

www.mstcecommerce.com/eprochome/rbi. Bids will be opened electronically on specified date 

and time as given in the Tender. 
 

3. All entries in the tender should be entered in online Technical & Commercial Formats without any 

ambiguity. 
 

Special Note towards Transaction fee: 
 

4. The vendors shall pay the transaction fee using “Transaction Fee Payment” Link under “My 

Menu” in the vendor login. The vendors have to select the particular tender from the event dropdown 

box. The vendor shall have the facility of making the payment either through NEFT or Online 

Payment. On selecting NEFT, the vendor shall generate a Challan by filling up a form. The vendor 

shall remit the transaction fee amount as per the details printed on the Challan without making 

change in the same. On selecting Online Payment, the vendor shall have the provision of making 

payment using its Credit/ Debit Card/ Net Banking. Once the payment gets credited to MSTC’s 

designated bank account, the transaction fee shall be auto authorized and the vendor shall be 

receiving a system generated mail. 
 

5. Transaction fee is non-refundable. A vendor will not have the access to online e-Tender without 

making the payment towards transaction fee. 
 

NOTE: Bidders are advised to remit the transaction fee well in advance before the closing time of 

the tender so as to give themselves sufficient time to submit the bid. 
 

https://www.mstcecommerce.com/
http://www.mstcecommerce.com/eprochome/rbi
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6. Information about tenders/ corrigendum uploaded shall be sent by email only during the process 

till finalization of tender. Hence the vendors are required to ensure that their corporate email I.D. 

provided is valid and updated at the time of registration of vendor with MSTC. Vendors are also 

requested to ensure validity of their DSC (Digital Signature Certificate). 

E-Tender cannot be accessed after the due date and time mentioned in Notice Inviting 

tender. 

Bidding in e-Tender: 

a) Vendor(s) need to submit necessary EMD and Transaction fees to be eligible to bid online 

in the e-Tender. Transaction fees are non-refundable. No interest will be paid on EMD. 

EMD of the unsuccessful vendor(s) will be refunded by the tender inviting authority 

(Reserve Bank of India, Kolkata). 
 

The process involves Electronic Bidding for submission of Technical and Commercial Bid.  

 

b) The vendor(s) who have submitted transaction fee can only submit their Technical Bid and 

Commercial Bid through internet in MSTC website www.mstcecommerce.com → e-

procurement → PSU/Govt depts → Login under RBI → My menu→ Auction Floor Manager 

→ live event →Selection of the live event. 
 

c) The vendor(s) should allow running JAVA application. This exercise has to be done 

immediately after opening of Bid floor. Then they have to fill up Common 

terms/Commercial specification and save the same. After that click on the Technical bid. 

If this application does not run then the vendor will not be able to save/submit / their/ his 

Technical bid. 
 

d) After filling the Technical bid, vendor(s) should click ‘save’ for recording his/ their Technical 

bid. Once the same is done, the Commercial bid link becomes active and the same has to 

be filled up and then vendor(s) should click on “save” to record his/ their Commercial bid. 

Then once both the Technical bid and commercial bid have been saved, the vendor(s) can 

click on the “Final submission” button to register their bid. 
 

e) Vendor(s) is/ are instructed to use Attach Doc button to upload documents. Multiple 

documents can be uploaded. 

f) In all cases, vendor(s) should use his/ their own ID and Password along with Digital 

Signature at the time of submission of bid. 

 

g) During the entire e-Tender process, the vendor(s) will remain completely anonymous to 

one another and also to everybody else. 

 

h) The e-Tender floor shall remain open from the pre-announced date & time and for as much 

duration as mentioned. All electronic bids submitted during the e-Tender process shall be 

http://www.mstcecommerce.com/
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legally binding on the vendor(s). Any bid will be considered as valid bid offered by that 

vendor and acceptance of the same by Reserve Bank of India will form a binding contract 

between Reserve Bank of India and the Vendor for execution of supply. 
 

i) It is mandatory that all the bids are submitted with Digital Signature Certificate, otherwise 

the same will not be accepted by the system. 

 

j) Reserve Bank of India reserves the right to cancel or reject or accept or withdraw or extend 

the tender in full or part as the case may be without assigning any reason thereof. 

 

k) No deviation of the terms and conditions of the tender document is acceptable. 

Submission of bid in the e-Tender floor by any vendor confirms his acceptance of the terms 

& conditions of the tender. 

 

l) Any order resulting from this tender shall be governed by the terms and conditions 

mentioned therein. 

 

m) The tender inviting authority has the right to cancel this e-Tender or extend the due date 

of receipt of bid(s) without assigning any reason thereof. 

 

n) Vendor(s) are requested to read the vendor guide and see the video in the page 

https://www.mstcecommerce.com/eprochome to familiarize him/ them with the system 

before bidding. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

https://www.mstcecommerce.com/eprochome
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NOTICE INVITING TENDER 

(Only through e-procurement) 

                                                          SCHEDULE OF TENDER (SOT) 

 

1 Description of Works (i) Installation & Maintenance of 14 (11+3) Coffee Vending Machines at 

MOP, Reserve Bank of India, Kolkata, Zonal Training Centre & RBI 

Museum, 8, Council House Street, Kolkata – 700001 and (ii) Supply of Raw 

Materials to the installed Coffee Vending Machines as at the above three 

places, (Under Annual Contract) 

2 Estimated Cost ₹ 31,50,000/- 

3 Earnest Money Deposit ₹ 63,000/- (2% of Estimated Cost) To be deposited through NEFT in favour 

of Reserve Bank of India, Kolkata in the A/c No. -186003001, IFSC – 

RBIS0KLPA01 mentioning Name/ Company Name of the vendor in NEFT 

transaction remarks] or through DD in favour of RBI Kolkata 

4 Validity of Quoted Rates Initially for 12 (Twelve) months (to be renewed and extended on mutual 

terms and conditions for a period of one year at a time but not beyond three 

years). 

5 Bank Guarantee ₹1,57,500/- (5% of Estimated Cost) (to be submitted by successful bidder) 

6 Mode of Tender e-Procurement System (Online Part I – Technical Bid and Part II - 

Commercial Bid) through https://www.mstcecommerce.com 

7 E-Tender No. RBI/Kolkata Regional Office/HRMD/12/25-26/ET/1068[Coffee Machine 

installation] 

8 Date of NIT available 

(viewing) of Tender) to 

parties for download 

March 04, 2026 at 15:00 hrs. 

9 Transaction Fees Fees will be submitted to MSTC https://www.mstcecommerce.com 

10 Schedule of offline Pre-bid 

meeting 

March 11, 2026 at 15:00 hours at HRMD, 5th Floor, Reserve Bank of 

India, 15, N.S Road, Kolkata 700001 

11 Date of Starting of e-

Tender for Online 

submission   on MSTC 

website 

March 04, 2026 at 15:00 hrs. 

12 Last Date of Submission of 

EMD to RBI, Kolkata 

March 23, 2026 at 23:59 Hrs. 

13 Date of Closing of Online 

e-tender   for   submission   

of Technical & Commercial 

Bid 

March 25, 2026 at 13:00 hrs. 

14 Date and Time of Opening 

of Part I i.e. Technical bid 

March 25, 2026 at 15:00 hrs. 

15 Date & Time of Opening of Will be communicated in Due course. 

https://www.mstcecommerce.com/
https://www.mstcecommerce.com/
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Part II i.e., Commercial Bid 

 

 

 

 

 

Part I 

 

E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of 

India, Kolkata, Zonal Training Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 

and (ii) Supply of Raw Materials to the installed Coffee Vending Machines as at the above three 

places.  

 

 

 

 

Name of the Tenderer: ____________________________________________ 

 

Address: _______________________________________________________ 

______________________________________________________________ 

 

Date of pre-bid meeting: March 11, 2026 (15:00 hrs.) 

Date of online submission: March 04, 2026 to March 25, 2026 (up to 13:00 hrs.) 

Date of opening of Tender (Part-I) March 25, 2026 (15:00 Hrs.) 
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                                                 Pre-Eligibility Criteria 

Criteria  Requirement  

1. Duration  of  Past experience The tenderer firm/ company/ agency should have a minimum 3 

years of experience for running Coffee Vending Machine set up 

as on January 31, 2026. The Tenderer should have undertaken 

a similar business i.e. installation & Maintenance of Coffee 

Vending Machines and supply of Raw Materials to the installed 

Coffee Vending Machines to / with at least in Govt /Semi-

Govt/Public Sector Organisation /Corporates/Financial 

institutions. The Tenderer should submit documentary evidence 

in support of minimum experience of 3 years.  

(To be uploaded in e-tendering portal)  

 

2. Yearly Turnover  The tenderer should have an average annual turnover of 100% 

of the Estimated Cost or more during the last three financial 

year ended March 31, 2025. A Certificate from Chartered 

Accountant (CA), along with the Balance Sheet, duly certified 

must be mandatorily submitted along with the tender. Any 

tender document without the Balance sheet and a CA certificate 

regarding the turnover will be rejected.  

3. Service Set up  Certificate in support of having a full-fledged service set up for 

the job specified in the Tender documents in Kolkata should be 

uploaded.  

(To be uploaded in e-tendering portal)  

  

4 Details of Company/ Firm/ Agency The full particulars of the Company/Firm/Agency in details are 

required to be submitted. In case of a company, the certificate 

of registration, Memorandum and Article of Association of the 

Company and other relevant documents and particulars of all 

the directors and responsible officials are required to be 

submitted. In case of a partnership firm, the partnership deed, 

power of attorney, if any and particulars of all the partners 

constituting the firm and in case of an agency or proprietorship, 

the particulars of the individual/s involved therein along with the 

names(s) and address(es) etc. are to be submitted.  
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5. Credit worthiness of the Contractor Copies of the Income Tax Clearance Certificates / Income Tax 

Assessment Orders along with creditworthiness certificate from 

the bankers with a copy of the latest final accounts of the 

business of the bidder duly certified by a Chartered Accountant 

should be uploaded in proof of their creditworthiness and 

turnover for last three years.  

(To be uploaded in the e-tendering portal)  

6. Name and Address of the Banker and 

their present contact executive 

Written information about the names and addresses of the 

bankers of tenderers along with full details, like names, postal 

addresses, e-mail IDs, telephone nos. (Landline and mobile), 

fax nos., etc., of the contact executives (i.e. the persons who 

can be contacted at the office of their banker by RBI in case it 

is so needed) should be uploaded.  

(Annex-I to be filled and uploaded in the e-tendering portal)  

7. Details of Bank Accounts Full particulars of the bank accounts of the tenderers like the 

bank branch address, IFS Code, account no and type, when 

opened, etc., should be submitted (to be uploaded).  

  

8. Licence The Tenderer should have a valid licence and FSSAI certificate 

or valid relevant licence for operating Coffee Vending Machines 

business from concerned State Authority. Copy of the “NO 

Objection Certificate” from State FDA Controller that no case is 

pending against the firm/agency/company under the Prevention 

of Food Adulteration Act and Rules made there under or Written 

information about the names and addresses of the clients like 

e-mail IDs, telephone numbers, fax numbers, etc., should be 

uploaded.  

9. Documents to be submitted  a) Audited or Chartered Accountant certified statement of 

accounts for the last 3 accounting years.  

b) Copies of Income Tax Return filed with the Income Tax 

Department for the last three years.  

c) Copies of applicable tax registrations. viz PAN, TIN, 

GST, etc.  

d) Copies of Registration Certificates of the Company/ 

firm/ agency issued by the relevant authority.  

e) Copies of E.P.F Registration Certificate and E.S.I 

registration certificates.  

f) Solvency Certificate issued by the tenderer’s bankers 

specifically for this work for an amount equivalent to the 

estimated cost of the present work, indicating financial 

soundness of the tenderer.  



 

 

12 
E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of India, Kolkata, Zonal Training 

Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee Vending 

Machines as at the above three places. 

 

g) Details of the Bank Account held by them in a scheduled 

bank in India.  

  

10.  Labour Department  The Tenderer should be registered with Labour 

Department under the Contract Labour (Regulation and 

Abolition) Act 1970 ( upload supporting document)   

 

 

 

      Note: 

1. RBI shall obtain reports on the past performance of the tenderer from his/ their clients 

and shall evaluate the said reports as per the evaluation criteria before opening of the 

Part- II of the tenders. If any tender is not found to possess the required eligibility for 

participating in the tendering process at any point of time and /or his/ their performance 

reports received from his/ their clients and /or his bankers’ report are found unsatisfactory, 

RBI reserves the right to reject his tender offer.  

2. RBI is not bound to accept the lowest tender and reserves the right to accept either in full 

or in part any tender and also reserves the right to reject all the tenders without assigning 

any reasons thereof.  

 

 INSTRUCTIONS TO TENDERERS 

1. Pre- Bid Meeting 
 

a) Tenderers requiring any clarification regarding this document shall contact RBI in writing 

at the mentioned email address provided in this document or raise enquiries during the pre-

Bid meeting. 

 

b) The tenderers’ designated representatives are invited to attend a pre-bid meeting on March 

11, 2026 at 15:00 hrs. at HRMD, Reserve Bank of India, 5th Floor, 15, N.S. Road, Kolkata – 

700001. The purpose of the meeting will be to clarify issues and to answer questions raised 

at that stage. 
 

b) The tenderers shall submit queries, if any, by sending e-mail, to RBI’s email address 

mentioned in this document, not later than one day before the date of the pre-Bid meeting. 

 

c) Absence from the pre-Bid meeting will not be a cause for disqualification for a tenderer. 
 

 

2. Documents comprising the Tender 
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The Tender shall comprise of the following: 
 

• Notice Inviting e-tender 
 

• Technical Bid Details 
 

• Commercial Bid Details 

 

• Earnest Money Deposit (EMD) through NEFT to following A/c: 
 

 

A/c Number 186003001 

  

IFS Code RBIS0KLPA01 @ 

 

Format of Performance Bank Guarantee to be furnished after award of contract by the 

successful bidder. 

 

• Format of Agreement to be entered into between the successful bidder and the RBI. 

• @ 0 = Zero 

3. Period of Validity of Tenders 

a) The tender shall be valid for a period of Ninety (90) days from the date of opening of 

tender. 

b) In exceptional circumstances, prior to the expiration of the tender validity period, RBI may 

request tenderers to extend the period of validity of their tender. The requests and the 

responses shall be made in writing. 

 

4. Submission, Sealing and Marking of Tenders 

 

a) Tenderers submitting tenders electronically shall follow the electronic tender submission 

procedures specified in the instructions regarding E-Tender. 

 

b) The tenderers shall submit their technical bid as well as the commercial bid in prescribed 

format along with copies of necessary documents as indicated in the tender document. E-

Tender with all information shall be submitted on or before the prescribed time and date. 

 

c) If desired / prescribed information is not submitted, RBI will assume no responsibility for 

rejection of tender. 

 

5. Deadline for Submission of Tenders 
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a) Tenders must be filled online through e-tendering process mentioned in this document, 

not later than the date and time indicated in this document. 

 

b) RBI may, at its discretion, extend the deadline for the submission of e-tenders by 

amending the Tender Document. 

 

6. Late Tenders - No Tender after the deadline shall be allowed on the e- portal. 
 

7. Tenderers are advised to consider the tentative labour cost as prescribed by Government 

of India (Ministry of Labour & Employment), Office of Chief Labour Commissioner (C), New 

Delhi while quoting the rates. 
 

8. Tender Opening 
 

RBI shall open the tender electronically on the notified date. Part - I (Technical Bid) of the 

tender will be opened in the presence of those tenderers/ their authorized representatives 

who choose to be present physically or online. Part-II (Commercial Bid) only will be opened 

of those tenderers who qualify/ are found suitable after scrutiny of Part-I (Technical Bid) by 

RBI on a subsequent date which will be intimated to all the eligible tenderers in advance by 

Courier/ E-mail/ Telephone call. The decision of RBI in this regard will be final. 

 

9. Bid Evaluation Criteria 

The Technical Bids shall be evaluated based on the available documents submitted by the 

bidder on MSTC. 

 

(Note: Information relating to the evaluation of tenders shall not be disclosed to tenderers or 

any other persons not officially concerned with such process.) 

 

10. Clarification of Tenders 

 

a) To assist in the examination, evaluation, comparison of the tenders and qualification of 

the tenderers, RBI may, at its discretion, ask any tenderer for a clarification regarding its 

tender, allowing a reasonable time for response. Any clarification submitted by a tenderer that 

is not in response to a request by RBI shall not be considered. RBI request for clarification 

and the response shall be in writing. No change in the prices or substance of the tender shall 

be sought, offered, or permitted, except to confirm the correction of arithmetic errors 

discovered by RBI in the evaluation of the tenders. 
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b) If a tenderer does not provide clarifications regarding its tender by the date and time set 

in the RBI’s request for clarification, its tender shall be liable to be rejected. 

 

11. Signing of Contract 

 

The successful tenderer shall execute an agreement with RBI on Non-Judicial stamp paper 

of value not less than ₹100/- within 10 days of award of work. The stamp duty shall be borne 

by the successful tenderer. However, the issue of intimation of award of work by RBI shall be 

considered as a binding contract, as though such an agreement has been executed and all 

the terms and conditions shall apply on this contract. 

 

12 Bank Guarantee 

 

a) The successful tenderer shall furnish along with the execution of the contract, a Bank 

Guarantee (BG) of  ₹ 1,57,500/- (Rupees One Lakh Fifty-Seven Thousand Five Hundred only)  

in accordance with the Proforma given in Annex-III. The BG shall be valid for a period of Sixty 

(60) days after the expiry of contract period. The EMD of such tenderer will be returned on 

receipt of the Bank Guarantee. 

 

b) Failure of the successful tenderer to submit the Bank Guarantee of 1,57,500/- (Rupees 

One Lakh Fifty-Seven Thousand Five Hundred only) in or to sign the Agreement shall 

constitute sufficient ground for the annulment of the award, forfeiture of the EMD and 

blacklisting of such tenderer. 

 

c) The Bank Guarantee shall be released without interest after two months of expiry of the 

contract period only after being satisfied of the successful completion of the contract and no 

liabilities from the successful tenderer or its employees. In case of any complaint or pending 

dues, the Bank Guarantee will be treated as security deposit and shall be discharged only 

after adjusting all dues, liabilities, etc. 

 

13. Disclaimer 

 

a) Though adequate care has been taken while preparing this document, the tenderers shall 

satisfy themselves that the document is complete in all respects. Intimation of any discrepancy 

shall be given to RBI immediately. If no intimation is received from any tenderer within seven 

(7) days from the date of notice inviting e-tender, it shall be considered that this document is 

complete in all respects. 
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b) RBI reserves the right to modify, amend or supplement this document including all 

formats and Annex. 

 

c) While this document has been prepared in good faith, neither RBI nor its employees or 

advisors will make any representation or warranty, express or implied, or accept any 

responsibility or liability, whatsoever, in respect of any statements or omissions herein, or the 

accuracy, completeness or reliability of information, and shall incur no liability under any law, 

statute, rules or regulations as to the accuracy, reliability or completeness of this document, 

even if any loss or damage is caused by any act or omission on their part. 

 

Note- The tenderers may visit the site before quoting the rates to assess the quantum of work. 

 
 

 

 

PART I – TECHNICAL BID 

 

From, 

 

……………………………….. 

 

……………………………….. 

 

……………………………….. 

 

To 
 

Regional Director 
 

Reserve Bank of India 
 

15, N.S. Road 
 

Kolkata – 700001 
 
 

Sl. 
No. 

Particulars Details to be filled in by 
Tenderer 

1 Name of the Tenderer:  
2 Type of Company  
 (a) Whether proprietorship/Partnership/LLP/ PVT Ltd./Ltd. 

Company 

 

 (b) Date of Establishment  
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 (c) Details of Registration (Firm, Company etc.), 

Registering Authority, Date, Number, etc. (not 

applicable in the case of sole proprietorship). 

Please enclose relevant documents in support of the 
same. 

 

3 Name of the proprietor / partners / directors of the Tenderer with 
designation. 

 

 a) Whether having own office in Kolkata 
 

 

 b) Address of the local office at Kolkata. 

 

 

 c) Name of the authorized official and his/her telephone 

number (Please enclose relevant documents in support of the 

same.) 
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Copies of Documents required to be submitted for Technical Bid: 

 

1. Audited annual financial statements (for F.Y. 2022-23, F.Y. 2023-24 and F.Y. 2024-25). 

2. Income Tax Returns for last three financial years i.e., for F.Y. 2022-23, F.Y. 2023-24 and F.Y. 2024-25). 

3. List of Clients. 

4. Feedback from top three existing clients. 

5. Incorporation documents. 

6. Copies of the PAN, Tin and GST Registration wherever applicable. 

7. Any other document/s required to be submitted, as mentioned above or as demanded by the Bank. 

 

 

The Bank reserves the right to call for proof/ verification of any or all of the above mentioned 

particular. 

 

 

 

5 Work Experience – Details of work experience as per the 

requirement in the Pre-Eligibility Criteria and Terms and 

Conditions supported by work orders, documents and 

certificates. The details along with documentary evidence of 

previous experience, if any, of similar services at any office of 

Reserve Bank of India or Government/ Semi – Government/ 

Public Sector Undertakings/ Banks/Corporates should also be 

given 

 

6 Whether average annual business turnover of last three 

financial years is 100% of the estimated cost of the work. 

Supporting documents should be enclosed in proof of turnover 

 

7 Income Tax Returns of last three Financial years –   

F.Y. 2022 – 23  

F.Y. 2023 – 24 and  

F.Y. 2024 – 25   

(Self-Attested Copy to be submitted) 

 

8 Whether registered with Labour Department under the 

Contract Labour ((Regulation and Abolition) Act, 1970 and 

Contract Labour (Regulation and Abolition) Central Rules, 

1971. (If yes, copy of certificate to be uploaded) 

 

9 Names and Addresses of the bankers. The bankers Certificate 

regarding creditworthiness of the tenderer is to be given by the 

banker on their letter head through e-mail as per format 

attached with this tender document. 

(Annex – I) 

 

10 Names and Addresses of the existing clients along with their 

full details. The feedback from top three existing clients is 

required to be uploaded as per format attached with this tender 

document (Annex- II) 

 

11 The Bank Account (IFS Code and Account Number) where 

payments would be received by the organisation of the 

tenderer. 
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DECLARATION 

 

(To be submitted in the Technical Bid on the Letter head of the tenderer, duly signed 

by its authorised signatory) 

 

 

1. The information provided by me/us is/ are true to the best of my/ our knowledge and if 

any information is found incorrect or false, I/ we may be debarred from the tender 

process/ being awarded the contract. 

 

2. I/ We agree to abide by the terms and conditions stipulated by RBI as mentioned in 

the tender documents. 

 

3. I/ We also agree that our tender will remain valid for acceptance by the RBI for a period 

of 90 days from the date of opening of the tender and this period of validity can be 

extended for such further periods as may be mutually agreed upon between RBI and 

us in writing. I/ We also agree to keep the earnest money valid during the entire period 

of validity of tender. 

 

4. I/ We understand that RBI, Kolkata reserves the right to accept or reject any or all of 

the tenders either in full or in part without assigning any reason thereof. 

 

 

 

 

Dated this______ day of___________ 2026. 

 

 

 

Signature: 

 

Name: 

 

Seal of the Tenderer 
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Terms and Conditions of the Contract 

 

1. Period of Contract 

         The contract would initially be valid for a period of twelve (12) months, unless earlier 

terminated. The contract may be renewed and extended on mutual terms and conditions 

for a period of one year at a time but not more than three years. The Bid will be valid or 90 

days from the date of submission of tender. 

2. Selection of Vendor   

The Bidder with lowest total cost computed on offer price in Price Bid-Part II shall qualify 
as L1.  Item-wise average consumption of items for Coffee Vending Machines is 
provided separately to enable the tenderers to quote their prices. If more than one 
tenderer is found to have quoted minimum price, the bidder with highest average annual 
turnover for the last three years shall qualify as L1. The Bank reserves the right to allot the 
work to a single vendor or more than one vendors for providing Coffee Vending Machines 
installation and maintenance facilities to Reserve Bank of India. 

3. Security Deposit: 

         The selected vendor would require to deposit with the Bank a sum of 1,57,500/- (Rupees 

One Lakh Fifty-Seven Thousand Five Hundred only) as security deposit, initially for a 

period of twelve months. The security deposit would be refunded at the expiry / 

termination of contract subject to the deduction of demurrage (any pecuniary loss 

incurred by the Bank in the process of execution of the contract by the vendor). 

 

4. Schedule of Opening tenders: 
 

         Part I of the tenders will be opened at 15.00 hours on March 25, 2026 in presence of the 

authorized representatives of the tenderers who choose to be present. Price bid (Part II) of 

only such of those tenderers as are found eligible after scrutiny of their Part I, will be opened 

on a subsequent working day which will be intimated to all the eligible tenderers separately. 
 

         Bank reserves the right to amend/modify the tender document or of issuing any 

corrigendum to the bid process. The bidder shall not claim as a right for Bank to do the 

aforesaid. 
 

         The written offer of contract issued to the successful bidder/contractor shall be accepted 

by the bidder in writing within 7 days from the date of issue of the offer letter. Failure to 

accept the offer within this period will result in cancellation of the offer. However, the issue 

of letter of acceptance by the Bank shall be construed as a binding contract, as though 

such agreement has been executed and all the terms and conditions shall apply on the 

contract. 
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5. Escalation in Price 

         No escalation in rates will be permitted during the first year of the contract period. Also, no 

subsidy on any kind will be given by the Bank. However, should there be an unprecedented 

rise in price of Raw material items over a long period, the contractor can put in a request 

to the Bank for a reasonable increase in the rate for consideration in the second year. Any 

decision in this regard by the Bank shall be final, conclusive and binding on the bidders. 

6. Termination of Contract 
           
  RBI reserves the right to terminate the contract at any time even during the validity period 

of the contract by giving 30 days prior notice in writing without assigning any reason there 

for. However, the Contractor shall not terminate the contract for the period of minimum 1 

year from the date of awarding of the contract and thereafter may terminate the contract 

by giving three months prior notice in writing, in case it decides to discontinue the services. 

In case of failure to provide the services for the minimum period of 1 year, the Bank has 

the right to forfeit the security deposit in full / or part thereof. 
 

7. Adherence to Labour Laws 

        The service provider shall be solely responsible for compliance with the provisions of all 

central & state laws, (Acts & Rules) various taxes (Income Tax, Sales Tax, Service Tax 

etc.), labour and industrial laws (Acts & Rules), The service provider shall obtain licence 

as contemplated under the contract (Regulation & Abolition) Act 1970 or any other laws as 

applicable, failing which he alone would be responsible for actions/proceedings ensuing 

thereto. 

8. Items 
 

        Indicative Raw material items for Coffee Vending Machines will be as per the list attached 

herewith. The successful tenderer shall supply the required raw materials to the installed 

Coffee Vending machines, well before the exhaustion of the present stock.  

 

  The bills pertaining to the supply of raw materials will be settled as per the item wise at 

agreed rate and no other cost (carrying cost, labour charges etc.) would be paid for the 

supply of the raw materials. The supply of raw materials to the coffee vending machines 

will be based on the required quantity in regular intervals and would be settled at existing 

market price. 

 

.  The quality of all the raw materials and beverage items shall be fresh, branded, of good 

standard and shall be supplied by the selected vendors. In case the stale/poor/putrid raw 

material items supplied in Coffee Vending Machines and subsequently it affects the health 

of the employees, the vendor would be held responsible and cost of medical treatment 

arising out of that may be recovered from the vendor. 
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  The Bank would send its officer(s) on fortnightly basis or at intervals as it may deem fit to 

inspect the quality of raw items and materials supplied who will have full authority to order 

discontinuation of any such product as may be found of poor standard and quality or 

affecting the health and hygiene of the employees and officers. 

 

9. Venue 

 

Fourteen (14) Coffee Vending Machines shall normally be installed at different floors and 

specified places of Main Office Building at 13 & 15, N.S. Road, Kolkata 700001, Zonal 

Training Centre & Museum at 8, Council House Street, Kolkata – 700 001.  The supply of 

raw materials will be in the specified places of the above-mentioned buildings/floors.  

However, the Bank reserve its rights to alter the no. of Coffee Vending Machines (increase 

or decrease) at/from any designated places of the above said buildings at any point of time 

of contract period.  Supply of raw materials will be adjusted accordingly and the Bank’s 

decision in this matter will be binding on the selected vendor/s.  

 

10. Timings: 

 

The coffee vending machines will be operative from 9.30 am to 5.30 pm on all working days.  

However, it will be kept open on holidays also subject to the requirement of the Bank. 

 

Infrastructure to be provided by the Bank 

 

A.  Table, chairs, water purifier etc. 

 

B. Electricity connections/points for Electrical Equipment etc. The electricity bill and water 

supply would be borne by the Bank. Therefore, the offer price of the raw materials may 

be fixed accordingly. The contractor shall ensure minimum breakage /pilferage of 

the articles. The use of electricity and water should be kept at a reasonable level. 

 

11. Crockery/Cutlery 

 

No Crockery/Cutlery would be provided by the Bank for Coffee Vending machines. The 

contractor has to make their own arrangements. 

 

 The contract is based on mutual trust and confidence. Both the parties agree to carry out the 

assignment in good faith. If any dispute or difference of any kind whatsoever (the decision 



 

 

23 
E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of India, Kolkata, Zonal Training 

Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee Vending 

Machines as at the above three places. 

 

regarding matters not otherwise mentioned) arises between the Bank and the contractor in 

connection with or arising out of contract, whether during the contract period or completion 

and whether before or after the termination, abandonment or breach of the contract shall 

be referred to and settled by sole arbitration of the Regional Director, Reserve Bank of 

India Kolkata who shall give written award of his discretion to the vendor. The decision of 

the Regional Director, Reserve Bank of India, Kolkata will be final and binding. 

 

 12. Penalty 

 

        Any deficiency in service and quality as well as quantity of raw materials etc. from the 

specification in rate schedule, decided by the Bank, will not be accepted. A penalty of ₹ 

1000 will be levied for any such violation after giving due notice and opportunity to the 

Contractor to explain his/her position. 

 

17. Evaluation of Tender 

 

        An indicative list of the raw materials to be provided by the vendor at Coffee Vending 

machines and also the weight to be assigned to the quoted rates for evaluating the price 

bid has been worked out by the Bank to guide the Contractor in working out the costs 

involved. The same is mentioned in Part II of the tender. The Bank does not bind itself to 

accept the lowest or any other quotation. 

 

Note- The contractors may visit the site if they so desire before quoting their rates to assess the 

quantum of work. 

 

18. General Conditions 

 

a) The Contractor shall not sub-let the contract. In case of any violation in this regard the Bank 

reserves the right to terminate the contract. 
 

b) Bureau of Indian Standards (BIS)/specifications of ISI/ Agmark / FOA should be followed 

wherever applicable. 
 

c) The agreement should not be construed by the Contractor to interpret as having received 

employment from the Bank or as any claim on the Bank’s property. On completion of the 

contract or whenever the Bank decides, the Contractor and his staff will immediately vacate 

the premises and hand over all the items earlier handed over to him by the Bank. 
 

d) Any other incidental service required by the Bank and not covered in the contract will be 

negotiated separately each time. 
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e) Rates should be quoted both in words & figure. Violation in this regard may lead to rejection 

of the quotation. All rates will be inclusive of all taxes wherever applicable. 

 

f) The tender form should be filled in Hindi/English and all entries must be made by hand and 

written in ink. If any of the documents prescribed is missing or unsigned, the tender may 

be considered invalid by the Bank at its discretion. 
 

g) Incomplete forms or those without proper documentary evidence, etc. (as desired above) 

will be out rightly rejected by the Bank. No further correspondence shall be entertained 

by the Bank in this regard. 

h) Retention Money - Retention Money @ 5% will be recovered from each on-account bill 

till the total recovery amounts to 5% of the contract value as stipulated in the tender document. 

Retention money will be released after completion of the contract. 

 
 

i) Any dispute arising on account of the contract shall be subject to the jurisdiction of the 

courts at Kolkata. 

 

 

19. SEXUAL HARASSMENT (PREVENTION) CLAUSE 

 

i) The Contractor / Agency shall be solely responsible for full compliance with the provisions 

of “the Sexual Harassment of women at work place (Prevention, Prohibition and Redressal) 

Act, 2013”. In case of any complaint of sexual harassment against its employee within the 

premises of the Bank, the complaint will be filed before the Internal Complaints Committee 

constituted by the Contractors / Agency and the Contractor / Agency shall ensure 

appropriate action under the said Act in respect to the compliant. 
 

ii) Any complaint of sexual harassment from any aggrieved employee of the contractor 

against any employee of the Bank shall be taken cognizance of by the Regional Complaints 

Committee constituted by the Bank. 
 

iii) The contractor shall be responsible for any monetary compensation that may need to be 

paid in case the incident involves the employees of the contractor, for instance any 

monetary relief to Bank’s employee, if sexual violence by the employee of the contractor is 

proved. 
 

iv) The contractor shall be responsible for educating its employees about prevention of sexual 

harassment at work place and related issues. 
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v) The contractor shall provide a complete and updated list of its employees who are deployed 

within the Banks’s premises. 

 

20. Non-Disclosure Clause: The successful bidder shall not disclose directly or indirectly any 

information, materials and details of RBI’s infrastructure/ systems/ equipment etc., which 

may come to the possession or knowledge of the successful bidder during the course of 

discharging contractual obligations in connection with the agreement to be entered into 

with RBI, to any third party and shall at all times hold the same in the strictest confidence. 

The successful bidder shall treat the details of the contract as private and confidential, 

except to the extent necessary to carry out the obligations under it or to comply with 

applicable laws. The successful bidder shall not publish, permit to publish, or disclose any 

particulars of the works in any trade or technical paper or elsewhere without the previous 

written consent of RBI. The successful bidder shall indemnify RBI for any loss suffered by 

RBI as a result of disclosure of any confidential information. Failure to observe the above 

shall be treated as breach of contract on the part of the successful bidder and RBI shall 

be entitled to claim damages and pursue legal remedies for the same. The successful 

bidder shall take all appropriate actions with respect to its employees to ensure that the 

obligations of nondisclosure of confidential information under this clause are fully satisfied. 

The successful bidder’s obligations with respect to non-disclosure and confidentiality will 

survive the expiry or termination of this agreement to be entered into with RBI for whatever 

reason. 

 

I/We hereby declare that I/we have read and understood the above terms and conditions 

governing the tender. 

 

 

Signature of Contractor(s)/Partner(s) 

 

Name: 

 

Seal: 

 

Address: 

 

Date: 
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Part II – Price Bid 
 

The Regional Director 

Reserve Bank of India 

Human resource Management Department 

15, N.S. Road 

Kolkata- 700001 
 

Dear Sir, 
 

Quotation for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve 

Bank of India, Kolkata, Zonal Training Centre & RBI Museum, 8, Council House Street, 

Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee Vending Machines 

at the above places.  

 

I/We have carefully read and understood your advertisement on the above subject and 

agree to the terms and conditions stated therein and hereby quote my/our rates as under 

for Installation & Maintenance of Coffee Vending Machines at stipulated places and supply 

of Raw Materials. 

 

Name and address of the Agency/Firm: .......................................................................... 

........................................................................... 

........................................................................... 
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Sl.No Particulars of 

the Items 

Particulars of Item UoM Quantity for 12 

months(approx.) 

Yearly 

Tender 

Price (in 

Rupees) 

1. Installation & 

Maintenance 

of 14 

(fourteen) 

Bean to Cup 

Coffee 

Vending 

Machines 

(not pre-

mixed) 

(Including all admissible 

charges i.e. Onetime 

accessory charge, 

Onetime installation 

charge etc.).  No 

Refundable Security 

Deposit will  be paid by 

the Bank. 

Per 

machine 

Per machine 

per year 

 

2. Coffee Bean Premium quality Kg 900 kg  

3. Sugar sachet Branded  Kg 1700 kg  

4. 

Milk (Tetra 

pack 1 litre) 

Premium quality Ltrs. 7000 litres  

5. Milk (Plain) Premium quality Ltrs. 1000 litres  

6. Paper Cup Good quality Piece 425000 pcs  

7. Stirrer Wooden Piece 125000 pcs  

8. 

Plain Tea Bag Assam Tea (Premium 

Quality) 

Box 1800 boxes  

9. Lemon Tea Premixed Sachet Packet 120 boxes  

10. 

Flavoured 

Tea 

Cardamom/Masala/Ginger Box 70 boxes  

11. 

Flavoured 

Green Tea 

Tea Bags Piece 1400 pcs  

12. 

Green Tea 

Plain 

Box Box 240 boxes  

13. 

Darjeeling 

Tea 

Tea Bags Box 100 boxes  

                                                       Total Price  

 

We certify that: 
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The above rates are inclusive of all applicable charges & taxes; 
 
The rates are valid for one year from the date of submission of the quotations; 
 
We will provide the installation and maintenance service of Coffee vending machines and supply 
the raw materials as per the requirements to be prescribed by Reserve Bank from time to time. 
 
(Signature of authorised signatory with seal) 
 
Name of the Agency/Firm 
 
Address 
 
Place 
 

Date 
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Annexure I 

PROFORMA OF CLIENT’S CERTIFICATE REGARDING PERFORMANCE (can be filled and printed 
separately) 
Name & address of the Client : 
Details of works executed by Shri/M/s __________________________________(Name of the supplier) 
 

1. Name of work with brief particulars : 

2. Agreement No. and date : 

3. Agreement amount (approximates  are  also : 

 acceptable)  
4. Details of penalties levied (indicate amount) if : 

any, for non-performance or 
non-adherence to terms 

5. Name, address, telephone number and e-
mail id of the authority under whom supply 
executed 

 

a) Name & Designation : 

b) Telephone No.(s) : 

c) Email : 

6. 
Comments on the capabilities of the 
supplier : 

a) Technical Proficiency : 

b) Financial Soundness : 

c) Adherence to timeliness : 

d) Quality of work : 

e) General behaviour : 
The undersigned is competent to issue this certificate 

“Countersigned” 
 

Signature of the Reporting Officer (with Office 
seal) 
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Name & Designation: 
Contact number/(s): 
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Annexure II 

 

TO WHOMSOEVER IT MAY CONCERN 

 

Banker’s certificate from a Scheduled Bank 

 

This is to certify that M/s./Sri ................................................................. having the noted address, 

………………………………………… as per our record, is a customer of our bank and maintains 

his Current/Savings account with us complying with all statutory requirements for maintenance of 

such a/c. As per our record he 

 

maintains an average balance of Rs……………… in his account during the last three years. 

There is no case of any 

 

unlawful accounting practices recorded or being contemplated against him as at present at our 

end. 

 

This certificate is issued without any guarantee or responsibility on the Bank or any of the 

officers. 

 

 

 

 

 

 

 

(Signature with seal) 

 

Date: 

 

Name & Designation 

 

 

For the Bank 

 

 

Note: 

 

1. Bankers’ certificate should be on letterhead of the Bank, sealed in cover and addressed to 

enlistment authority. 

 

2. In case of partnership firm, certificate to include names of all partners as recorded with the 

Bank. 
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Annex- III 
 

Proforma for Bank Guarantee 
 

(On Non-Judicial Stamp Paper of appropriate value purchased in the name of the 
issuing bank) 

Place:  
Date:  
The Regional Director  
Reserve Bank of India  
13 &15, N.S. Road  
Kolkata-700001 

 

Dear Sir, 

 

Contract (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank 

of India, Kolkata, Zonal Training Centre & RBI Museum, 8, Council House Street, Kolkata – 

700001 and (ii) Supply of Raw Materials to the installed Coffee Vending Machines as at the 

above three places.  

 

WHEREAS 
 
Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai, through 

its office at Reserve Bank of India, 15, N.S. Road, Kolkata (hereinafter called “the RBI”) has 

awarded the Contract for the captioned work (hereinafter called the "Contract") to 

M/s………………. (Name of the Contractor) (Hereinafter called " the said Contractor", which 

expression shall include its successors and assigns). 

AND Whereas under the said contract the Contractor is bound by the said Contract to submit to 

RBI, Kolkata a Performance Bank Guarantee for a total amount of ₹ 1,57,500/- (Rupees One 

Lakh Fifty-Seven Thousand Five Hundred only) in for the due fulfilment by the said Contractor 

of the terms and conditions contained in the contract. We, 

………………... (Name of the Bank), (hereinafter called “the Bank”), at the request of M/s 

 

………………, the Contractor, do hereby undertake to pay to RBI, an amount not exceeding ₹ 

1,57,500/- (Rupees One Lakh Fifty-Seven Thousand Five Hundred only) in as 

Performance Guarantee for due fulfilment of terms and conditions of the contract. 

NOW THIS GUARANTEE WITNESSETH 

We (Name of the Bank) do hereby agree with and undertake to RBI, their Successors, Assigns 

that in the event of RBI coming to the conclusion that the Contractor has not performed his 

obligations as per the terms & conditions of the said contract or have committed a breach thereof, 

which conclusion shall be binding on us as well as the said Contractor; we shall on demand by 

RBI, pay without demur to RBI, a sum of ₹ 1,57,500/- (Rupees One Lakh Fifty-Seven 
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Thousand Five Hundred only)  in or any lower amount that may be demanded by RBI. Our 

guarantee shall be treated as equivalent to the Performance Guarantee Amount for the due 

performance of the Tender document for providing (i) Installation & Maintenance of Coffee Vending 

Machines at MOP, Reserve Bank of India, Kolkata, Zonal Training Centre & RBI Museum, 8, 

Council House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to the installed Coffee 

Vending Machines as at the above three places, obligations of the Contractor under the said 

Contract, provided, however, that our liability against such sum shall not exceed the sum of ₹ 

1,57,500/- (Rupees One Lakh Fifty-Seven Thousand Five Hundred only)  . 

1. We also agree to undertake and confirm that the sum not exceeding ₹ 1,57,500/- 

(Rupees One Lakh Fifty-Seven Thousand Five Hundred only)  as aforesaid shall be paid 

by us without any demur or protest, merely on demand from RBI on receipt of a notice in 

writing stating that the amount is due to them and we shall not ask for any further proof or 

evidence and the notice from RBI shall be conclusive and binding on us and shall not be 

questioned by us in any respect or manner whatsoever. We shall pay to RBI any money so 

demanded notwithstanding any dispute/disputes raised by the Contractor in any suit or 

proceedings pending before any Court, Tribunal or Arbitrator/s relating thereto and the liability 

under this guarantee shall be absolute and unequivocal. We undertake to pay the amount 

claimed by RBI within a period of one week from the date of receipt of the notice as aforesaid. 

 

2. We confirm that our obligation to RBI under this guarantee shall be independent of the 

agreement or agreements or other understandings between RBI and the Contractor. 

3. This guarantee shall not be revoked by us without prior consent in writing of RBI. 

We hereby further agree that – 

 

a) Any forbearance or commission on the part of the RBI in enforcing the conditions 

of the said contract or in compliance with any of the terms and conditions stipulated in 

the said Contract and/or hereunder or granting of any time or showing of any indulgence 

by the RBI to the Contractor or any other matters in connection therewith shall not 

discharge us in any way and our obligation under this guarantee. This guarantee shall 

be discharged only by the performance by the Contractor of their obligations and in the 

event of their failure to do so, by payment by us of the sum not ₹ 1,57,500/- (Rupees 

One Lakh Fifty-Seven Thousand Five Hundred only)  . 

b) Our liability under these presents shall not exceed the sum of ₹ 1,57,500/- (Rupees 

One Lakh Fifty-Seven Thousand Five Hundred only)  . 
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c) Our liability under these presents shall not be affected by any infirmity or irregularity on 

the part of our said constituents/clients or their obligations thereunder or by dissolution 

or change in the constitution of our said constituents. 

d) This guarantee shall remain in force up to Sixty (60) days beyond the Defect liability 

period provided that if so desired by RBI, this guarantee shall be renewed for a further 

period as may be indicated by them on the same terms and conditions as contained 

herein. 

e) Our liability under these presents will terminate unless these presents are renewed as 

provided hereinabove on the or on the day when our said constituents comply with their 

obligations, as to which a certificate in writing by RBI alone is the conclusive proof 

whichever date is later. Unless a claim or suit or action is filed against us within or any 

extended period, all the rights of RBI against us under this guarantee shall be forfeited 

and we shall be released and discharge from all our obligations and liabilities hereunder. 

 

In witness whereof, I/We of the bank have signed and sealed this guarantee on the ----------  
day of---------------- (Month) (Year) being herewith duly authorized. 

For and on behalf of 

 

(Name of the Bank)  

 

Signature and Seal of authorized Bank official 
 
 

Name: 
 

Designation 
 

Stamp/ Seal of the Bank 
 
 

Signed, sealed and delivered for and on behalf of the Bank by the above named in the 

presence of: 
 
 

Witness 1 
 
     Signature ………………………… 
 

Name …………………………… 
 

Address ……………………………………… 
 
 

(NB: This Bank Guarantee will require stamp duty as applicable in the state, where it is 

executed and shall be signed by the official whose signature and authority shall be verified). 
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Annex – IV 
 

Undertaking regarding declaration of debarment by public institution(s) 
(To be submitted by the tenderer on their letterhead) 

 
Name of Work:  E – Tender for (i) Installation & Maintenance of Coffee Vending Machines at MOP, Reserve Bank of India, 

Kolkata, Zonal Training Centre & RBI Museum, 8, Council House Street, Kolkata – 700001 and (ii) Supply of Raw Materials to 

the installed Coffee Vending Machines as at the above three places. 

 
 
1. I/We ……………………………. (Name of the bidder) declares that  

a) I/we or any of our allied firm* is/ are not debarred / suspended / blacklisted by any public 
institution / entity in India or any other country as on ………….(last date of submission of bid).  

b) I/ We or any of our allied firm* have not made any transgression in respect of the code of 
integrity (as mentioned in the tender) with any public institution / entity in India or any other 
country in last three years as on ……………...(last date of submission of bid).  

c) we will inform the Bank in writing, in case, I/we or any of our allied firm* is/are debarred / 
suspended / blacklisted by any public institution / entity in India or any other country on or 
before award of work for the captioned work.  

2. I/We ……………………………..(Name of the bidder) declares that I/we or our allied firm* 
………………………(Name of the allied firm(s)) is/ are debarred / suspended / blacklisted by 
………………….……..(Name and address of public institution in India or any other country) and 
the same effective upto ………….(date). A copy of such letter is attached for your information 
and record.  
 
 
(seal and signature of the bidder)  
Date  
Place  
(Note: strike out one of the above two declarations which is not applicable)  
 
*Allied firm: A firm would be termed as “allied firm” if the management is common, or substantial or 
majority shares are owned by the banned/ suspended firm and by virtue of this it has a controlling voice. 
Further all successor firms will also be considered as allied firms. 
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Annex V 

Work Experience 

List of similar works executed by the tenderers during the last 5 years 

 

Sr. 

 
No. 

Details of 

services 

provided 

Name & 

address 

of the 

organization 

with Email 

ID and 

contact 

number of 

concerned 

personnel 

Name & 

address of 

Employee/ 

Officer under 

whose 

supervision 

services 

were 

provided 

Amount 

(for entire 

annual 

contract) 

Whether 

services 

were 

provided 

for the 

originally 

contracted 

length of 

time or 

not 

No. of years 

dealing with 

the 

organization 

1       

2       

3       

4       

5       

6       

7       

8*       

*add more rows if required. 
 
 

 
Signature of the applicant/authorized signatory 




